
NATIONAL COMPANY LAW TRIBUNAL 

MUMBAI BENCH, COURT-II 

 
 

1. IA 1996/2022 In C.P. (IB)/03(MB)2020 

 
CORAM:  

SHRI SHYAM BABU GAUTAM     JUSTICE P. N. DESHMUKH (Retd.) 

HON’BLE MEMBER (T)  HON’BLE MEMBER (J) 
 
 

ORDER SHEET OF THE HEARING OF MUMBAI BENCH OF THE 

NATIONAL COMPANY LAW TRIBUNAL ON 26.07.2022 
 

 

NAME OF THE PARTIES:   Gaurav Ashok Adukia  

   IN THE MATTER OF  

                                          Yes Bank Ltd.  

         V/s  

  Ezeego One Travels and Tours Ltd.  

APPEARANCE : 

FOR THE APPLICANT       :  Adv. Bhargav Kosuru, Aasyu Saxena 

FOR THE RESPONDENT   :  Absent. 

Section:  12(2) U/s 7 of Insolvency & Bankruptcy Code, 2016  

_________________________________________________________________________________ 

ORDER 

The matter is taken up through Virtual Hearing (VC).  

IA No. 1996/2022:- The present application is filed by Resolution 

Professional (Mr. Gaurav Ashok Adukia) of the Corporate Debtor [Under 

Section 12(2) of the Insolvency and Bankruptcy Code, 2016 read with 

Regulation 40 and 40C of the Insolvency and Bankruptcy Board of India  

(Insolvency Resolution Process for Corporate Persons), Regulations, 

2016] for seeking exclusion of time period of 33 days from the CIRP 

period falling between 30.12.2021 till 31.01.2022 and thereafter seeking  

extension of time period for completion of CIRP by a period of 60 days  

with effect from 13.06.2022 till 12.08.2022.  Having heard the 

           ..2.. 



..2.. 

submissions of the Counsel appearing for the Applicant and on perusal 

of the averments made in the Application the reasons stated therein 

appear to be cogent and justified. Hence this Bench considers to exclude 

of time period of 33 days from the CIRP period falling between 

30.12.2021 till 31.01.2022 and thereafter extension of time  period for 

completion of CIRP by a period of 60 days with effect from 13.06.2022 

till 12.08.2022.  With these observations the IA No. 1996/2022 is 

allowed and disposed of.  

The Counsel representing the Applicant has not pressed Prayer (c) 

at this juncture.  However liberty is granted to file separate Application 

for ratifying the actions for exclusion and extension. 

 

            Sd/-        Sd/- 

SHYAM BABU GAUTAM               JUSTICE P. N. DESHMUKH 

Member (Technical)         Member (Judicial) 
26.07.2022 

Aarti/Sapna 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 

 


